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c oo 1 

No. 74/2007 is the subject matter of this 

1contempt petition. 

Mr. Adil Ahrned, learned counsel for 

the Applicant seeks adjournment to place 

materials in this case to show that 

compreh ensive representations were filed 

by the Applicants well within 15 days of 

receipt of a copy of the order dated 

127.08.2007. Prayer is allowed. 

Call this matter for hearing on 



CP No.20/2007 (O.A74107) 	 / 

03.01.2008 	On the prayer of Mr,A.Ahn, learned 
'-I..  

counsel for the Petitioners, the case stands 

adjourned to be akèn up by 18.01.2008. 

, ~h6shiramj 	 (MR.Mohanty) 
Member.  (A) 	 Vice-Chairman 

/bb/ 	 . .- 

1801 2008 	Heard Mr A Ahmed, leaned counsel appeanng 

for the Applicants and Ms. Usha Dos, learned AddL 

Standing counsel for the Union of India 

Nàiomphance of the order dated 2708 2007 
of ,  this Tnbuna5reered in 0 A 74 of 2007f  is the 

subject matter of this contempt petition No. 20 ot!i 

2007 After taking two odjoumments, the Applicants 

he filèdM:P. No. 7 of 2008 seekihg permission to 

• withdraw the present contempt petion No. 20 of 

2007; because the Applicant are pursuing the 

mdttérs departmentally by ubmifling representations  

\• 	. 	 and reminders. 

cx 
-• 	 '- 	 - '- 	 In the aforesaid premises, the M.P. No. 7 of 2008 

- 	-, 

• 	
is, hereby, allowed permitting the Applicants, to 

	

- 	 - 	-. 

	

0 	
withdraw the C.P. No.20 of 2007. 

	

0 	
0 

• 	 0 	
•• 	

- In the aforesaid premises, both the C.P. No. 20 

• 	 •:-v-.. 	
.of2007andM.P;No.7of2oQ8standdisposedol. 

• 	 Send copies of this order dated 19.12.2007, 4 
6 	 1 	

0101:.2008 and of this order to the Respondents in the 

/ g /' of• - 	 address givenin the C.P. No. 2dof 2007by post; Free 
0 •  

copies of this order be also handed over the learned 

counséls appearing for both the parties. 

J.1, 	(Khushirarn) 	 • 	 (M.R.Mo 
: 

fy) 
V 	 t1 ember (A) 	

0 	
Vice-Chairman 

0 	 . NP 	 to 	/bb/ 	
0•• 	

0 

0 

• 	

0 	

I 	 •• 	

0 	 • 
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IN THE CENTRAL ADNINR1tTRThUN

I  

GUWAHAT I BENCH AT GUWAHAT I. 

CONTEMPT PETITION NO. ?2j) OF 2007 

z C) 

If 

'141~i 
Aj 

U 

IN 

ORIGINAL APPLICATION NO.74 OF 2007 

IN THE MATTER OF: 

A Petition under Section 17 

of the Administrative 

Tribunals'Act, 185 praying 

for punishment of the 

Contelnnors/ Respondents for 

non-compliance of Judgment 

and Order passed by the 

Hon' ble Tribunal in 0. A. 

No. 74 of 2007 on 

27.08.2007. 

-AND - 

IN THE MATTER OF: 

O.A. No.74 of 2007 

Shri Sasbi Nohan Bangshiary 

& Others 

Applicants 

- VERSUS - 

The Union of India & Others 

Respondents 

1. Shri Sashi Nohan Bangshiary 
Son of Shri Durgeswar 
Banghiary 
Assistant Engineer (Civil) 
Guwahati Central Sub-
Division-h, CPWD, 
Kotabari, Guwahati-35. 
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4.  •Shri Rarnen BorahI.. Tat 
Assistant Enqineecii.- ..') 
Guwahati Central Sub- 
Division-I 
CR?F Group Centre 
CPWD, Guwahati-23. 

Shri Hemen Chancira Rava 
Assistant Engineer (Civil) 
Tezpur Central Sub- 
Division-I 
Near Mahabhairab New Market 
Tezpur Dist Sonitpur. 

Mrs.Saraswati Konwar 
Assistant Engineer (P) 
Tezpur Cential Division 
Near Mahabhairab New Market 
Tezpur Dist: Sonitpur. 

Shri Lakhya Ram Patir 
Assistant Engineer (Civil) 
Khatkoti Central Sub- 
Division-I 
CPWD, Group Centre, CRPF 
Khatkoti, Dist: Karbi 

'Anglong. 

Shri Lohit Sonowal 
Assistant Engineer (Civil) 
Nohanbari Aviation Sub-
Division 
CPWD, Nohanbari Air Field• 
Dibrugarh, Dist Dibrugarh. 

Shri Diken Chandra Boro 
Assistant Engineer 
(Electrical) 
Electrical Mechanical Sub-
Division 
Doomdooma CPWD 
Doomdooma-78 6151. 

Shri Ngil Khanpau 
Assistant Engineer (Civil) 
Manipur Central Sub- 
Division-Il 
C?WD, Tulihal Airport 
Imphal-795140 
Man ipur. 

- 	 T 
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- 1 	 9. Shri Ramesh 
Assistant Engineer (Civil) 
Dimagiri Central 
Maintenance 
Sub-Division-Il, IBBR CPWD 
Dimagiri (Tiabung) 
Nizoram. 

10. Shri Suresh Pal 
Assistant Engineer (Civil) 
Dimagiri Central 
Maintenance 
Sub-Division-I, IBBR CPWD 
Dimagiri (Tiabung) 
Nizoram 

...Petitioners 

-MID- 

Shri N. Ramachandran, 
Secretary to the Government 
of India Ministry of Urban 
Affairs, Nirman Bhawan, New 
Delhi-il. 

Shri A. K. Chakraborty, 
Director General (Works) 
Central 	Works 	Public.  
Department, 118-A, Nirman 
Bhawan, New Delhi- 10011. 

Shri D. K. Shaxa, 
Director (Administration) 
Central 	Public 	Works 
Department, Nirman Bhawan, 
New Deihi-ilO011. 

,.Respondents / 
Contemno rs 

The humble petition of the 
above named petitioner 

MOST RESPECTFULLY SHEWETH: 

1. That your humble Petitioners had filed the 

Original Application No.74 of 2007 before the 

Hon'ble Central Administrative Tribunal, Guwahati 

Bench, Guwahati for granting them the seniority on 

notional basis in the Grade of Assistant Engineer 

with effect from the date of availability of 

&j L' 
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vacancy against which the Applicants appeared 

Limited Departmental Competitive 	Examination 	(in 

short LDCE) and also praying for the same benefits 

'! the Respondents 44 other similarly situated 

persons in reference to the Judgments and 

passed 	by 	the 	Ron' ble 	Central 	Administrative 

Tribunal 	Principal Bench, 	New 	Delhi, 	in 	O.A 

NO.2710/03 dated 13-05-2004 in Vijandar Singh and 

others-Vs-union 	of India 	and 	others 	and 	the 

Ron' ble 	Central Administrative 	Tribunal, 

chandigarh 	Bench 	in 	0.A.N0.1260/CH,'2003 	dated 

29.07.2004 	A.P.Garg & Others-Vs-Union of India & 

others. 

That your Petitioners beg to state that the 

Eon'ble Tribunal heard the matter on 27.08.2007 

and disposed the said Original Application at 

Admission stage. The Hon'ble Tribunal vide its 

order dated 27-08-2007 passed in O.A. No. 74 of 

2007 was pleased to direct the Applicants to make 

a Comprehensive representation individually before 

the 2 nd respondents within 15 days from the date of 

receipt of this order and on receipt of such 
representation the Respondent No.2 or any order 

competent authority shall dispose of the same 

within a time frame of three months thereafter 

with considering the ae observations made by 

this Court 

A copy of the 	Judgment and 

Order dated 27.08.2007 passed in 

O.A. No. 74 of 2007 is annexed 

herewith and marked as ANNEXURE 

-A. 

That your petitioners beg to state that as per 

directive 	of this 	Hon'ble 	Tribunal, 	the 

Petitioners had filed individual representations 
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before the Director General (Works) 

Respondent/Contemnor No. 2. Till date the 

aforesaid representations has not been disposed of 

by the Respondents/Contetanors with considering the 

observations made by this Hon'bie Tribunal in 

O.A.No.74 of 2007 dated 27-08-2007. 

Photocopies 	of 	some 	of 	the 

representations submitted by the 

Petitioners are annexed herewith and 

marked as NEXURE-B series 

4.That the petitioners beg to state that till date 

the Respondent No.2/ Conternnor No.2 nor the 

Competent Authority has dispose the 

representations submitted by them, in spite of 

clear-cut Order of this Hon'ble Tribunal. More 

over, the respondents/contemnors have not taken 

any steps for implementation of the aforesaid 

Order dated 27.08.2007 passed in O.A. No. 74 of 

2007. As such, finding no other alternative, your 
Petitioners are compelled to file this Contempt 

Petition before this Hon'ble Tribunal for seeking 

justice in this matter and also praying for to 

initiate contempt proceedings under the Contempt 

of Court Act against the alleged Conteznnors/ 

Respondents. 

5. That your Petitioner begs to state that the 

espondents/Contemnors have shown disrespect, 

disregard and disobedience to this Hen' ble 

Tribunal. The Respondents /Contemnors deliberately 

with a motive behind have not complied the Hon'ble 

Tribunal's Order dated 27-08-2007 passed in O.A. 

No. 74 of 2007. As such, the Respondents/ 

.Contemnors deserve punishment from this Hon'ble 

L 
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Tribunal. 	It is a fit case, where the  

Respondents/Conteinnors may be directed to appear 

before this Hon'ble Tribunal to explain as to why 

they have shown disrespect to this Hori'ble 

Tribunal - 
6. That this Petition is filed bonafide to secure 

the ends of justice. 

In the premises, it is, most 

humbly and respectfully prayed that 

Your Lordships may be pleased to 

admit this petition and issue 

contempt notice to the 

Respondents/Conteinnors to show cause 

as to why they should not be 

punished under Section 17 of the 

Administrative Tribunals Act, 185 

or to pass such appropriate order or 

orders as this Hon'ble Tribunal may 

deem fit and proper. 

Further, it is also prayed that 
in view of the deliberate disrespect 

and disobedience to this Hon'ble 

Tribunal's order dated 27.08.2007 

passed in 0. A. No. 74 of 2007 

Respondents / Contemnors may be asked 

to appear in person before this 

Hon'ble Tribunal to e xplain as to 

why they should not be punished 

under the Contempt of Court Act. 

And for this act of kindness your Petitioner 

as in duty bound shall ever pray. 

...Draft Charge 

0) 
N. 
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DR2FT CH1RGE 

The Petitioners are 	aggrieved for non- 

compliance of Order dated 27.08.2007 passed by 

this Hon'ble Tribunal in GA No. 74 of 2007. The 

Contemnors/Respondents have willfully and 

deliberately violated the Order dated 27.08.2007 

passed by this Hon'ble Tribunal. Accordingly, the 

Respondents/Conteinnors are liable for Contempt of 

Court proceedings and severe punishment thereof as 

provided. The Hon'ble Tribunal may please to 

direct the Respondents /Contemnors to appear in 

person before this Hon'ble Tribunal and reply to 

the charges leveled against them 

JA3 
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t L. ich 

I, Sashi Mohan Bangshiary, aged of about 43 

years Son of Shri Durgeswar Banshiary,presently,  

working as Assistant Engineer, (civil) Guwahati 

Central Sub-Division-Il, Central Public Works 

Departxnent,Kotabari Guwahati-35, Assain, do hereby 

solemnly affirm and state as follows: 

I. That I am the Applicant No.]. in 0. A. No. 74 

of 2007 and also petitioner in the instant 

contempt petition and as such, I am fully 

acquainted with the facts and circumstances of the 

case. I am also duly authorized by other 

petitionersl Applicants to sign this affidavit on 

their behalf. 

2. That the statements made in paragraphs 

of the Contempt Petition 

are true to my knowledge, those made in 

paragraphs........_ ..................................................................... of 

the petition being matters of records are true to 

my information, which I believe to be true and the 

rest are my humble submissions before this Hon'ble 

Court. 

And I put my hand hereunto this affidavit on 

this I2-fl-of December 2007 at Guwahati. 

Sxj&' fl&L(L'n 
Ientified by 	DEPONENT 

\L 	
t 

	~ )-i  
Advocate (1-1 

 Solemnly affirmed before me 

by the Deponent who is 

identified by Mr. Adil 

Abmed, Advocate. 

12/0 
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HONBLE MR.}CV.SACHIDANANDAN, VICE 

1. 	ShrI SashiMohan }3angshiary 
Son of Shri Dur-geswar flànshiary 
Assi1aiit T!IIJ1UOJL'(CViI) 
Guwahati Coitra1 SLI b-Division-fl 
CPWT). KrLRbcu-t (',iiwchcti-3 

( 

• 	T;-tf., 	T Central A.uTh t raijve Trib una l  

1 tl 

1D 
IftlU Al, AiThi I NI ;i1 U ATI \'; 'MIMINAki nuwi i ,vn mci 

Otighmi A.i ipI It utUoti No, 74 of 2007 

Dqto of (Jrdor: Th!9 the 23/II bny of 	it lifti ,  *) ñ(V 

2. 	Shri Ranon Bonih . 
A3sistaut Englnoor(CivIl) 
Guwabati Central Sub-Division-i a Ci.Pk' (reu. Centre•. 
CPWD, Guwahati-23  

 Slid I-lemon Chandra Rava 
Assistant Encjtnoor(Civtl) 

r ConLral Sub-1)ivi3ion-1 
Ntur Muhuhhuuili Nuw MurktetTuipur Dist. 
Sonitpur 

 Mrs. Sntaswati Kuownu 
.siiant Lnginoor (P) 
Tozpur Contnal Division 

•\\\.. Near rv[altnbhairub Now 1vfnrkt Tozpur DIst. 
!j' . ,oii I tj )U r. 

( Si\ri Li khya Rnn Patir 
As.u1st.ant Englnoor(Civil) 
k1liiikoL 	Cuulnii Sub-Divjitiozi-i 

N 	i" .:::CPWT), Group CenLm1  CRPP 
y.Y'>khatkoti ,  Dist: Karbi Angloncj 

6. Slit-I Lohit Sonowal 
Asistnnt Enginoor(Civil) 
Mohimbad 1\V Int4QI.I Su b-1)(s' talon 
C I' WI), Molumborl Al i1  P kld 
Di'oruçwb, l)ist:Dibruçjnrh 

71 iu'I flikon O!in 	Jiort , 
iii; fl 	n 	) 	Isr 	phini) 

iIIiI(JI;L l(!itI Moohmilmll liiilj4)tI4I111 
I )ui;)IuItIiiiIi 	(J"V) 
I')O1)IiiilOOIU7fiti 1 t 	t 

AySTED. 

H' 
cArg (Mt'- 
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I 	

• 	•'N1f 	 t 
Aii1uti Hnutiwffl (vffl 

MIt) 	
(UutfI 

CPW)IUlIb 	Moit1 	

flhral Au, 	T.L 

9. 	

tlOi4() 
M nn pu r. 

• 11 

	

Shri Ramosh Ch4ndra Das 	
Giv 

AsiSflt Engineer (Cvti) 
Imagiri Contral Maintenance 

SubDP)0n41,BR CPWD 
imagiI (Tiabung) 

MoU1 

10 	Shri Suresh Pal 
Ast8tflt EngtnGor (Civil) 
Dirnagt1 Central MaintOna° 
Sub Dtvtsl0nl IBI3R CPWD 
Dtinagitl (1 lnbunO 
Mi7ioIm AppliC&lhkt_3  

By AdvocatO Ml*,A,Ahlflbd, 

-AND- 
The Union of India ropreoflt0d l the 

SocrO 	tho Gov 	rnent of India 

MinitY I of Ubun A1fuir 
Ninnun BhaWafl, Now Delhi-il 

	

2. 	
Tb Director Gonort (Works) 
Contr1l Works i>ublic Dopattrn0t 
118-A, 	BhWAfl 

New Do111i11 00 U. 

	

3. 	'Ibo 1) roctor, (Adi In tztratton) 
Central Public Works I)opartlfloflt 

Niriu1U 	uWQfl. 

Now D11 110Oii. 

RospOfld01S 

ly Advocuto M U Das Addi C C S C 

I 

i'ocu' 

4/ - 
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The case of the. applicant Is that the applicants beaqme. 	'V 

eligible for being considered for promotion :to the pont of ,  Asaistant 

Engineer under the Departmental Competitive tamlnat1ccn.H60 4ir 

the Respondents idid not hold the Examination in time rosul.tig 

dent notified thC}!Pinlfl8tiOfl through 
various Ittigations. The Respon  

advertisement declaring 391 vacancies. to'.1pP..9, Asshitant 
• 	•, 

rs from 1093-1994 till 1Q00. The applicants Engineer for the yea  

appeared in the said examination and duly qualified the same. Bt the 

RospondOflt5 did not declare the result for all the vacanCies year wise 

The result for the remaIning 65 vacancieS year wise subsequently 

doclurod by the lo9pondont5, but tho seniority huvo been allowod to 

the applicants froin the year 2001 only. On the other hand those 

persons who wore appointed to the post of Executive Engineer CPWD 

11% on seniority basis wore allowod the notional neuiori€y w.o.f. the dates 

from which the VacanCies have been avilablo to the appointment. 

Aiiuutiitiig 

 

to 1,111i lipplivAlitQTI 	1rnt1flliy 	tus( oc 	pisrioii 	hii' 

appi'otmcihod 110 ttittiL IdittItit1 1ii(V 44 riiJitiii1, PliIlIIHl1 11ii 

NewDelhi by filling O.No.2710I2003 Shri Wjndar Slngh and othoi 

1>"\ 	uii O.A,No.1260/CI1/2003  by A.P. Corg and Others before. the 

(A 	( 4ud(uaih Uuitnh nonmihuIJi) the Priucipul 

( Al', Nuw l)oih I and C ha ucllçj aiim l3onch granted the Notional son Lot ity 
/.L • 	/ 

) 	I 	/ 
II)Ui thu lniu anti the /ouL'?I III whlUhI VUt1IIOiIb 	IttIi 	tiiit wlII(mlt 

time applicants are shown to have boon uppolitied es MnIoUmli 

uq hmii CPWF) 	u1h ui( 	 heii s1mUn ly sit not ad w (lit 

those porsOflS Wore not the said bonofit. An such they filed various 

- 

•:.f. 'i1'.3t 

• 9euai tLm ..I t\ Tribunal 

IYOCATS

S1L
¶TU 

 t 

	 C 
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Roiuiantioiis btjhu-o tho Rospoidon1s, but the Respondent (iid 

/ 	not taka any action In 1h19 rogard 13aIng nogrinvod tha applicant has  

fUnd this O.k Snokliicj iho foIiowIçj rol1of 

- I 

Tha 	I 

Tribunal may be pleased to 
direct the Respondents to give 
notional seniority to the 
applicants from the date and 
year when vacancies of 
Assist.ant Engineers at'osa with 
all consequential benefits. 

8.2) That the Hon'blo Tribunal 
•1 	 maybe pleased to direct the 

Respondents 	to 	allow 
sniotyto the applicants, 
we.f, the dates aüd the 
years in!.whlch vacancies 
against the appllcant.s have 
boon appointed wore 
available. 

II  

II 1 

- '." ,• 

13.3..) 	pass any other 
apprcpriate relief or relieves 
to wh:chtho - upplic.tj.nts iuuy 
be ntJt1ec md i p y .be 
dion 'fit incl' ppoi t Re 
llQfl9)I.T,'ibflfl(V 

I t'('i I' 	hvo 	sn1 1\I h A A iitid Iftrud non un fnt the annliannlH and 

I) 	usi,isMOIAJINA for 	 Minn Iis 
matter camoup for hoazing the learned counsel for the applicant haa 

drawn our attention to the Office Order dated 23.02.2006 (Annexure 

-J) which Is reproduced as follows: - 

OFFICE ORDER 

In prti'l tnódification 
of. thk Qffioo Ordor avon 

1' 	 m; 	€ntci 
tli 	idtrsUjiod, k dlr*ctd 
to ay that 	 to 
the directions of the Hon'blo 

	

I 	7  
I 

AT?1EST D 	/ 
-. 

. 	 a 
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C endlciarh Bench in 
O.A.No.i0/O05 Ijy 
order dated Q!' J141y, 2004 ii 
tho case of .AP. Garcj & 

• 	Othra Vi U.O!. & Oth om tho 
undo Icjirod in dtvtoc1 to 
say that noUonalsonlorily be 
fixed as pet' merit with dató 
of joining as 1" July of the 
relevant year of the vacancy 

• 

	

	in respect of those who wore 
a party in tloc8s6. Rest will 
FOLfl&ulfl SUIUO 

In this matter also the Notional Senlonty has bec 	ed a. py 

seniority. He also produced the a letter dated 22.5.2007 which quotA4, 

as follows:- 

'' 

/ 
'• 	 I 

\•• 	 t:.•> 	••• 	/ 

	

• , • I 	/ 

'In compliance to the directlàna of 
the Hon'ble CAT,(Princlpal. Bench) 
New Delhi in O.A.No.110512006bY 

QdO r datod 2,4.2007 In the 

aso o Ashok-Moona & Oihr8 V. 
UOI & Others, notional seniority is 
granted to the Assistant 
Engineers (Civil & Elect.), who 
wore party (as • per enclosed 
Annoxuro) in the casot and wets 
appointed on the basis of Limited 
Departmental Competitive 

thlIUQfl 	P 	I July of 
I.h u 'i' t u w1 	h tl 	vu nfl 
at'os. 

This Is subject tO the 
outcome 	in 	tho 	CWP 
No.10316/2005 in the Hon'bio 
High Court of Punjab apd Hatyana 
and CWP No.118812005 in the 
Honble High Court of Delhi.' 

it is contended that the case of Ashok Kumar Moana & Others Vs. 

JC)1 & Others d in compliance of the directions f the CAT. 

Principal Bench New Delhi., Judgment, 0. A. No.1105f006. The 

Counsel for the applicant has submitted that ho will be satisfiod if 

directions is given to the Respondents to consider and dispose of the 

same within the time frame. Counsel for the Respondents has 

/ 	• 	......... 

/ 	
j1j 	' 	

/ • 

	 S 	 • - -. 

I 	• 	

• S 	 _ 	
•  ver  / 

I 	• 	
• IbL.fj;j/ / 

• 	l4r) 

Go 

4DVOC44  
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itd that ho hL no obJoction If Such dIrc1o!l 
19 çjivon. In the 

intei-ot of justice, this Court dire c ts  the applicant to make 
colnprol]oiisjvo represeflttfo 	1 ndjvjdua1, BEFQju 	THE 2' 
respondents within 15 days from the date of receipt of this order and 

on tceipt of such PoPrescintati.on thoRespondent 
No.2 or any other 

competent authority shall disposo of to same within a time frame of 

three monU thereafter with consid
'ering the a bov ObblLatj cins  

11 -lc10 by thk Corir 

/ 
' I 

 
' F  

/ 

O.A i 	di:poU(j of UCCOflhiig1y at tlio 
I•fl(Ji i tolf. Thoro th 	I 	i 	Qr lot' nr E)1. 

/ . • e  

/ 	i • 	• 	f' . 

.1! 

: 	'•'' 	•:: 
1)4 

S/ VICk QLA1It1rn 

i.M 

F, 

iii: t$ 	/\ i,IIcttt Iuii 	.........7............ 4.4,.  

v'hkh t.,oliv • iiiLV 

)):itc ui %vIrrcl. copy i 	d 

(.urU ticC) tu be I • uc utpy 

SccIi8n Ofiicr 

C. A. T. Guvahiati BetiCh. 

7.: 
• 	I 

rTLD \ 

- _9 
Wv'oc4r C (e. 



Dated, Guwaltatithe 30' August,2007 
10 
The Directorate General of Works, 
CPWD, 118-A, Nirnian Bhawan, 
NewDelhi — 110011. 

Sub jcct:- 	Original Application No.74 of 2907 

Order passed on 27th  day or Angus,2007 
By the lIon'ble CAT, Guwahati Bench 

Respected Sir, 

Hon'ble Central Administrative Tribunal, Guwahati Bench has 

passed their order on 27th  August,2007 on OA No.74/2007 in the matter of 

consideration for Notional Sniorioty. 
The Photocopy of Order dated 27'' August,2007 passed by the 

Hon'ble CAl', Guwajiati Bench is submitted herewith for your kind perusal and 

accordingly, the matter may kindly be dispocd of at your end please. 

Enelo: As stated. 	 . 

Yours fth fully, 

(S.M.I3ANOSHMRY) 
C) 	Asstaifl Eninecr 
/ Guwahti Central Division, 

C11 VD,Guwahati-78 1021. 

Copy forwarded For information & 
necessary action to 

I) The Chief Engincer(NEZ), CPWD, Cleave's Colony, Dhnnkheti, Shillong-
793003. Enclo: Photocopy of Order dated 27-8-07 

2) The Superinlending l:ngincer Ass'uu Central Circle I CPWL), 
I3amunimaidam, 6uwahati-78 1021 . Since the Oidcr is time bound, the matter 
is addressed dirct to the DG(W) , one of the respondents in the matter. 
Enclo: PRotocopy of Order dated 27-8-07 
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1/ 
To 
The I)irecto General pfbrks, 
CPWD, 11 8-A,NirrnanBbawan, 
NewDeihi-IlO011. 

l)ated, Kkt. the 3191 August '2007' 

Subject:- 	Original ApplieMion No.74 of 2007. 

Order passed on 2th  day of August '2007' 
By the Hon'ble CAT Guwahati Bench. 

Respected Sir, 

CcnUal Admini5traliVe Tribunal 

1 	DEC'!(Ml 

iT 	TV 
Gw.hati Bench 

Hon'ble Central Administrative l'ribunal, (]uwahati Bench has 
passed their order on 27th  August, 2007 on OA No.74/2007 in the mater of consideration 
for Notional Seniority. Sir, since the Order is time bound, the mater is addressed direct to 
the DO (W) (one of the respondents in the mater) without going through proper channel 
which may kindly be considered please.. 

The Photocopy of the Order dated 27th  August, 2007 passed by the 
Hon'blé CAT, Guwahati Bench is submitted herewith for your kind perusal and 
accordingly, the mater,may kindly be disposed of at your end please. 

N 	. Tha?iktng you, 

Yours itu11i1ully 

Enclo: As stated. 

Assistant Engineer, 
Khatkhati Central Division, 

CPWD, CC, CRPF, Khatkhati-782480. 
(ARnIn) 

Copy forwarded for information & 
Necessary action to- 

The Chief Engineer (NEZ), CPWD, Cleave's Colony, l)hankheti, SliiUong-793003. 
Enclo: Photo copy of Qrder dated 27-8-2007. 
The Superintending EngineerSilchar Central Circle, CPWD, Malugram, 
Mela Road, Silchar-2. Enclo: Photo copy of Order dated 27-8-2007. 

.putive,Engineer, Khatkhati Central Division, CPWD, CC. CRPF, 
.Khatkhti,7824(Sa!1). Enclo: Photo copy of Order dated 27-8-2007. 
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1)ated, Guwahati, the  

Order Passed on 27 day of August ,2007 
By the Hon'ble CAT ,Guwahati Bench. 

No.8 (3)/ACC1/EC! I 

'lo 
The Director GeiieiaI (\Vorks), 
('ci itiul Public Works Department, 
Nirman Bhawan, 
New Delhi- I 10011 

Sub: - Original Application No.74 of 2007 

Sir, 
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Enclosed please flnd herewith self explanatory representation received from lollowing 
Ulcers kr invcur of your kind dispcsul please. 

I his IssuLs with the appioval of SC, ACC I 	 - 

/( 	 11n1'As staled 	
- above 	 . 

(4)1:. 	/ 	• 	tO.' 	. 	
. 	 Yours faithiully 

Oil ice S pen ntcn(lcnl (1 r I 
Copy 

7• 
-l) 'l'he Executive Eiigincer,GCD,CPWD.Guwaliari-2 Ii 

• 	2) The Executive Engineer,TZCD,CP\VD, I'ezpur 	' for information, 
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SLNo Name anH)e'iiatii ______'lOflicetowhich attached. 
S/Shri 	 -, 
Smt.Saraswati Konwar,AE(i')' Tz.Cb,CP\VD.'Fczpur. 

2. 	S.M.l3angshiaiy,AE(P) 	GCD,CPWD,Guwahati-2 I 
3 	Ronieti l3ora,AL 	 GCD,CPWD,Guwahatj-2 I 


